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Heard en : 23,3, 2000 Order en s 23,3, 2000
| ORDER

R,A.96/1996 has been:filed by the respendents ef

&

O.A.Ne.1065/1995 praying fer review and recall ef the 1
l
erder dated 23,9,96 firally dispesing the O,a,1065/1995,/

M,A,359/1996 has been filed praying ter cendenatien of delay
in the matter et filing R,A, beyend time. B

2. Ve have heard 1d. ceunsel fer beth sides en this K.A,
We find that the 0,A,1065/1995 was decided and iispesedq of |
by this Tribunal by tha or&‘er. dated 23,5.96 taking noteiof
the submissien ef the respendentgs(review applicants) tl}zaét

the D.A, preceeding against the eriginal applicant ceuld“‘not
be cencluded for want et vital decument and it was further
1

submitted by the respendents as 'noted in parag 2 ef the eréer,
that the D,A, preceeding was wWltimately i_xﬁopped on 22.8.':;6.
Taking that fact inte censideratien, the Tribunal digpesed

of the said O,A, by giving the fellewing directiens i ‘

“Accerdingly, the application is disresed ef with
a directien ugen the respendents te extend te the “
,  petitiener 3ll the benefits, which he weuld get under
/ the rules, it he was never suspended. er faced any
DA preceeding including premetien te H.S.G, Gr,II under
the BCR Scheme, His retiral benefits shall be cerresponding=-
ly refixed and al) arrears te which he may be feund

|
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antitled by the reasen ef such fixatien shall be released
within six menths frem the date of cemmunication eof this
oréder,"
Now in the review applicatien the respendents who are the
revisw applicants herein, have taken the pl=a that ags per
the aferesaid direction ef the Tribunal release of retiral
benefits te the orginal applicant ceuld net be made due te
pendency ef criminal preceeding against him., ®For ascertaining
the latest pesition of the aforesaid criminal case pending
in the Alipore Sessiens Ceurt, Assistant Public Presecuter
was approached and it was intimated that the samne was transferred
te Barasat Court in 1995 which is still pendiing, It ig the
further plea of the respondents that in viaw of pendéncy ef
the aferesaid criminal preceeding, ne pensienary benefit
can be granted tote original applicant under Rule 69 of

CCS Pension Rule, 1972,

-
}

3. In the M.A. for condenation of delay the respendents
(review applicants in R,A,) have submitted that beCausé of
the delay in getting the infermation from the concemmed
criminal ceurt ﬁhe R,A. ceuld net be filed in time, They
have, therefore, prayed for condenatien ef del ay.

4, Lé. cownsel, Mr, G,G, Mukherjee appearing on behalf

of the eriginal applicant relied upon the judgment passed

by the Hon'ble Apex Court reperted in 1989(10) Administrative
Tribunal Cases-759(Raghu Nandan Singh Vs, Unien of India & Orsg.)
wherein it is opined that, application fer review en ground s
not falling within the purview ef review as centemplated in
Order 47, Rule 1 of CPC is not maintaibavle. He further
relied on anether judgment ef the Hon'ble Supreme Court
reperted in (1997)8 Supreme Ceurt Cases 715(Parsion Devi and
Others Vs, Sunitri Devi and Others) whersin it is observed

that rehearing the matter fer detecting an & errer in the

t

earlier ¢ecision and then correcting the same de not f£all
\
r\/ within the ambit ef review jurisdictien,

Ci:ntd. » 3
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5. Lé, ceunsel Mrs, B, Ray appears fer the reviey petitiener
and submits that Mrs. U, Sanyal whe is appearing fer the
alleged centemhers (review applicants herain) will lead her

in this R A, alse, Hewever, Mrs, Sanyal submits that she

has enly been engaged in the CPC and that fhe will net lead
Mrs. Ray in this R.A, Mrs, Ray reitegated the averments maée
in the R,A gnd submits that till crimingl preceeding is
cenclused, ne retiral benefits etc., ceuld be released te the
eriginal applicant in cempliance ef the erder of the Tribunal
dated 23,9,96,

6. We have gene threugh the judgment /erder of the Tribunal
in O,A,Ne, 1065/1995, We de net find any mentien ef any mending
criminal preceeding against the eriginal applicants, - It is
neted that an FIR was ledged in the lecal pelice statien for,
criminal breach of trust by the petitiener in respect of .
certain Gevemment meney, Whather any preceeding was gtarted
oI net dees net appear teo be disclesed befere this Tribunal
during the hearing et the O.A., It was enly stated that

a Wigciplinary preceeding was started against the eriginal
applicant which was ultimately drepped on 22.8,96 and in‘{g;i?:fl

of the matter, the Tribunal passed the aferesaid erder, The
plea new taken by the respendents is cempletely a ney ene., It
is new well settled that a review can be made when..there was
sdme gress mistake er errer apparent on the face eof the judgnent
under review er when the parties seeking review ceuld net
#reduce any vital decument at the tije of hearing in gpite ¢

of exercise of due diligence, Since the D.A, preceeding started
against the applicant drepped by the respondents themselves

the Tribunal passed the aferesaid erder, We thereiere, find
ne’. merit in this review gpplicagien, Accerdingly, the R, A,

is dismisged, Censequently, the M, a, bearing Ne, 359/1996 alse

stands digmnissed,

7. Ne erder is passed as te cests, ; /)",}l?'@
~Epbona) VN
A% 3 an MIPIBER(T)
MEMBER(A)
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Mrs. Bharatl Ray

- v
AR CENTRAL ADMINISTRATIVE TRIBUNAL

B.Sc.,B.Ed, LL.8. S ~ BAR ASSOCIATION : \ ,
» " - Advocate 2nd M. S, 0. Building (12th Floor),
C. G. 0. Complex : NIZAM PALACE,
234/4,A.J.C.Bose Road,
Calcutta-700 020, : \ \
Ref. No. Date__ 19‘11'1\\996’
A N
To

The Registrar,

Central Administrative Tribunal,
Calcutta Bench s Calcutta,

Sub : RA No, 94 /96 & MA No, 3sW /96 arising
out of 0A No. |pge 1957

Sir,

I do hereby undertake to serve the abovementioned
RA No. /96 and MA No,

/96 on the opposite
party in due time,

Yours faithfully,

( Bharati Ray )
- Advocate,
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( REVIEW APPLICATION NO.

THE CENTRAL ADMINISTRATIVE TRIBUNAL

OF 1996

( ARISING OUT OF 0.A. NO. 1065 OF 1995

vé

Amiya Kumar Banerjee
- Versug -

{ THE MATTER OF

Union of India & Ors.

A ¥ D
THE MATTER OF 3
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IN THE MATTER OF

(1]

Union of India & Ors.
- Versus -

Amiya KXumar Banerjee

The applicants herein respectfully Sheweth - l
That the Original Application was moved by the Opp031te

1.

... Applicant.

... Bespondents.
N

|

An application under Sectlon 22(3)€§9 a

of the Administrative Tribunals Act, 1985 °
amenmsr Poad with Rule 17 of Central Administrative
Tribunal (Procedure) Rules, 1987, as amended
ﬁbto date, for Review of Judgement AND
Oréer passed by the Hon'ble Centgal
Admlnlsbratlve irlbunal, Calcutta Bench
ﬁnrO +A. N0.1065 of 1995,

ﬁ
\1

. Apbllc is.
!

es e Opnbsite Party.
g

Party (applicant) herein for (a) fixation of Pension after giving
all benefits from 1979 to 1991 and all other I@n51onaryvbenef1ts
including allowing the applicant to commute his pension; and (b)
interest on all Pensionary benefits to the tune of m.19ﬂfr0m the
dgte of superannuation i.e. 31.,10.91 till the amount pa%d.

,2.

That the opposite party herein had retired as a Pgstal
A351stant of Basirhat Head Office under Barasat D1v1s1on.

An

F I.R., in. the local Police Station was lodged on 03.4. 19
alleging commission of offence of eriminal breach of trust.by
the Opposite Party herein in respect of s.20,000/- on 24;7.77
and 29.3778 when he was posted.as Sub-®ostmaster of Devalaya Sub
Office. .The case No.1 dated 03.4.79 under Section 409 IPC was

started.

The Police in course of investigation seized relevant

documents including the material pass book and the Pollce investi-

gation having ended in charge sheet, the case has been allotted

to the 2nd Special Court, Alivore under Case Nb.95/91 (ngez,

para (b) of reply.to O.A. No.1065 of 1995).

The opposite party was

suspended on. 03 5 79 which was revoked on 22,4,.,83 when he

resumed duty.

2.
|
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3. Before & month of retirement of the opposite party, a
major penalty charge sheet was issued to him but the ﬁiscipli—

. nady proceedings could not be completed before his re%irement

and a report dated 21.3.94 was submitted by the Enquiry Officer.
The relevant document, the pass book, could not be nade '
available and as such the'enquiry officer submitted h

report which concluded with the remarks that the charges have
not been proved which was afterwards agreeé to by the“
Divigional Superintendent who forwarded the same %o the Chief
Postmaster General which was received back with the ﬁ
instruction for further processing and disposing of the case
from this office. But ultimately, during the pendency of the

0.A. No.1065/95, the disciplinary proceeding was dropped

on 22,8,96, as the material pass book which was seized by‘the .
Police during investigation could not be obtained from Police
authority despite making all possible efforts to that end.

4,. . That an order was passed by this Hon'ble Tribunal on

0 12,7.96 directing Shri K.L.Bose, IPS and the.Superintgndent

of Police,‘Nbrth 24 Iarganas, Barasat, on 27.8,96, a‘éogx of
u

e S e S et & i

5. "~ That on 27.8.96, when the matter appeared befo%e this
Hon'ble Tribunal, beth the abovenamed persons appeared but the
ILd. Counsel for the opposite party submitted before tﬁis Hon'ble
Tribunal about the dropping of the disciplinary proceeding and

- the same Was‘guppprted by the Counsel for the applicants herein

(Respondents in 0.A.). The matter was kept reserved for the
judgement.

6. That the Hon'ble Tribunai‘was pleased %o obserée that
"in view of the fact that the DA proceeding has since been

concluded in favour of the petitioner, a direction haé to be
given to the respondents for extending all benefits té him,

which he wou%d have recelved if he had continued in serv1ce
o T oD

- $ill he a¥¥ends the age of superannuation without ever been

placed under suspension or faclng a DA proceeding" and disposed
of the application with a direction that "the respondents

to extend to the petitioner all +the heneflts, which he would
get under the rules, if he was never suspended nor faced any
DA proceeding 1nclud;ng promotion to H.S.G. Gr.II undé& the
BCR Scheme. His retiral benefits shall be correSpondlngly
refixed and all arrears to which he may be found entltled by
the reason of such fixation shall be released.within s1x nmonths
from the date of.communication of this.order". A copy of the
Judgement 12__&A.No 1065/95 dated 23,9,96 is annexed hereto

and marked 'RPI"

*® e & 000 9 0 .
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Te The applicants herein humbly submit that the above
Judgement of the Hon'ble Tribumal needs to be reviewed for the
ends of justive on the following grounds :-

I. For that the Hon'ble Tribunal was/is at err in
observing that "DA proceeding has since been conéluded 1£ favour
of the. pebitioner, a direction has to be given to the regpondents
for exbending 2ll benefits to him, which he would have received
if he had continued in service till he attains the age of
superannuation without ever been placed under suspens1onjor
facing a DA proceeding" and by directing upon the respOndents
therein "to extend to the petitioner all the benefits, which
he would get under the tules, if he was never suspended nor faced
any DA proceeding including promotion to H.S.G Gr.II under the
BCR Scheme. His retiral benefits shall be correspondingly refixed
and all arrears to which he may be found entitled by thé reason
of such fixation shall be released within six months from the date
of communication of this order",when the Criminal Proceeding is.
still pending (Para 4 of Order of the Hon'ble Tribunal dated 12,7.96
'R-II' read with Para 4 of the reply of the respondents therein),
fhe Hon'ble Tribunal waes at err % in giving that direction as it
is not possible to give such relief when the criminal proceeding
against the opposite party (applicant) is still pending.

II. For ascertaining the latest position of the criminal
case the APP, Alipore Session Court was approached and he intimated
that the case had been transferred B to Barasat Court In 1995,
The reply of the APP, Allpore, is annexed herewith and marked 'R-III?
Accordingly the Ld.P.F. North 24-FParganas was addressed on 15.11,96
for ascertaining the latest position of the case. But the Id.P.P.
was not able to furrish any information on that date.(marked as 'R-IV

III. For that the criminal proceeding started against the
opposite party is still pending and under Rule 69 of ¢Cs(Pension)
Rules, 1972 no peﬁsionary benefit can be granted excepting the.
provisional pension till the criminal proceedings is concluded.

Relief(s) prayed for

1. In the facts and circumstances and grounds stated above,
the applicants herein humbly pray that the Order/Judgemént dated
23.9,96 may be reviewed and necessary order or Orders as this
Hon'ble Tribunal deems fit and proper may be passed. E

2, Cperation of the Order passed by the Hon'ble Tribunal
dated 23.9.96 may be stayed till the disposal of this Review
Application. |

® O 8 & o & 0 & s e 4.
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AP PF I DATTITE
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son of .Aaﬁjﬂﬁﬁv?/«%,

aged .about 87 .. years, working as qﬁ/ﬁm/&?«"”‘”f Tﬂ’

P,_OA.,QW@LWW‘& cevesesesss.. resident of'_._ééw

do hereby solemnly affirm and say that the contean

of foregoing paragraphs are true o my knowledge brased

on official records and that I have not suppressed any

material facts.

1911196 |

L 1]

Dated

To
The Registmer

Central Administrative Tribunal,

Calcutta Bench.

Solemnly sffirmed and

declated on identification. .

/v%m/f’ﬁv@i&“%
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J., M, Bhattacha1j-e.
- Joict Registror
Centr:l Administrative T ibar al
C..lcutia Bench, Caleutte

Siguature of the Depfnext.
emafes |
Superinténdent of Post m,éicea
LR T4, TR 983204

pOUN
i o 7 !
Rarasat Division, Barasat- ,?320

Identified by me ?
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Chatterjee, e

- The petitioner had retired as a Postal Assistant

3.’4.’7_‘9,}the concerned Superintendent of Post Office nad. lodged
anFiIR, in the local Police Station alleging commission of ‘
offence of criminal hreach of trust by the petitioner in‘res- |
pect of K20,000/- on 22 7,77 and 29,3,79, when he was posted
as Sub-Postmaster of Deva;a/g Sub Office, He was suSpended on

the following day, which was revoked on 224,83 when he resumed
duty.’ A month before hisretirement, the Superintendent of Post ;

Offices issued a major penalty charge-sheet to him, The dlSCl-

plinary pro eedmg ceuld not be completed before his retlrement
and arepori dated 21“3"*94 was submitted by the Enquiry folcer ‘ 'i
stating that the charge- against the petitioner was not proved.

o
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Because of long pendency of disciplinary proceeding, the peti- .

yfe hijpURs biisy

geumqu ], SAUBNSIUIUDE [ENUD
18010 HMOD

%

tioner contends that he was deprived of the benefit of service
like promotion to higher selection grade-II under the BCR Scheme
and the instant application has been filed for relief regarding
fixation of pénsion after giving all benefits from 1979 till

the retirement and all pensionerv benefits including commutation
of pension,

2, The respondents in-their counter contend that the DA
proceeding could not be concluded for want of a vital document
and fixation of pension was withheld due to the pendency of such
proceeding, However, at the time of hearing of the present appli-
cation, we are informed by the Ld;Counsel for the respondents
that the DA proceeding has been ultimately dropped on 22.8,965
3. - In view of the fact that the DA proceeding has since
been conc luded in favour of the petitioner, a direction has to

be given to the respondents for extending all bepefits to him,
which he would have received if he had continued in service till
he attends the ede of superannuation without ever been placéd
under suspension or facingﬁa DA proceeding; |

4, Accordingly, the application is disposed of with a
direction upon the155p0nden£s to extend to the petitioner all the
benefits, which he would get under the rules, if he was never SuSw
pended f:;?kaced any DA proceedlnq including promotion to H/SXGY
Gr,.II under the BCR Scheme; Hisretiral benefits shall be corres-
pondingly refixed and all arrears to which he may be found
entitled by the reason of such fixation shall be released within

six months from the date of communication of this order:

5. No order is maaé‘aé to costs? -
% ' <
8- 4 ok
il
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o <K Chatterjee )
® Vice<Chairman
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- V.A. 1065 of 1995 Date of order : 12.7.96

..

|
Present: Hon'ble Mr. Justice A.K. Chatterjee, Vice- Chalrman\

Hon'ble Mr. M. S. Mukherjee, Member(A)

AMIYA KR. BANERJEE
VS

UNION OF INDIA & ORS

For the petitioner : Mr. G.Mukherjee, éeunsel
Dr.(Ms) S.Sinha, counsel

For the respondents: Ms. B.Roy,counsel

ORDER

M.S.Mukherjee, A.M.:

This is a petitiori u/s 19 of the A.T.Act, 198‘5,'j7-in

.. N . A ’
which the petitioner is aggrieved that ‘a disciplinary proceedihg

was started against him on 30.9.91 on the basis of charges

relating to the events of 1977 and although the Inqu1ry Offlcer_

has exonerated him of the charges in the DA proceedings, ’the

proceedings have not yet been concluded as a result of whichrthe ;
petitioner, who has. retired from service on 31.10.91, has H@en
denied appropriate pensionary benefits. b

2.. The respondents have contested the case by filing a

written reply. Their case 1is 'that the charges against the

petltloner are serious.-  The petitioner was functioning as Sub- - J/(

Post Master, Devalaya Sub- offlce between. 22.7.77 and 16.2.79. On

22.7.77, he recelyed Rs. lOOOO/— from one MAd. Abed Ali for 3-Yr.

X
Tﬁ@e

i
i
.
!
I
¥

time desposit account and the petitioner issued a 3-Year

L%

I
Deposit Account in the name of Md.Abed Ali allotting his'offiLe

_ !
Time Deposit A/c No. 3059513 though the said A/c No. had actually

been held by one Rahimuddin Mollah and _was closed on maturity on

14.4.77. ‘ R “

D u
=




2)4"5%2>/‘

The petitioner thereafter aopepted a further sum of Rs.

"O OOO/-—Ifrom Md. Abed Ali as the second deposit in his aforesaid

account on 29.3.78 in the aforesaid TD A/c. The petitioner also

pa1d’Rs. 900/- to Md. Abed Ali on 2.8.78 being interest 6% the

first deposit of Rs. 10000/- dated 22.7.77. All the above jnoted

, |
three transactions were entered in the pass book of Md. Abe% Ali

by the pass book under his initial and date stamp impression of

: |
the respective dates of Devalaya Sub Post Office buit none of the

said transactions were accounted for in the Govt. A/c. |
\
The respondents reported the case to the Deganga Police

H

station and Deganga PS case No. 1 dated 3.4.79 u/s 409 IPwaas

I
The police in the course of investigation seized| the

u
relevant documents including the material pass book. Eventually

4.

started.

the police submitted charge-sheet and the criminal case No. 95/91

u
is still pending in the court of 2nd Special Court, A11pore.;The

]

respondents state that no further development in the crlmlnal
J
}

: |
5. However, the Department separately started a ﬁDA

case is known to them.

n

proceeding against the petitioner ‘through a charge-sheet dt.

| . | q
30.9.91. The petitioner denied the charges and the Inqu?ry
. |

. 'l;
officer was appointed. The Inquiry Officer, however, held tnat

i

the charges could not be proved against the petitioner becauselof
) i

absence of material pass-books The DA proceeding is still pendﬂng

‘ l
as per the respondents.

’

. . i
6. Now to recover the material pass book, there has bégn

repeated correspondence between the Superintendent of Po§t
|
Office, Barasat Division and the Superintendent of Police, ‘North

n
24 Parganas. Annexure-Rl to the reply of the respondents 1sL

|

copy of a letter written by Shri S.K.Saha, Superintendent of Poet

o
Offices, Barasat Division to Shri K.L.Bose, Superintendent of

i
Police, North 24 Parganas on 27 11.95 which inter alla 1nd1tates




SR T - |

o -

®that the said pass book was still in the custody of the Police

. |
ﬁf‘peptt. and that the same is not easily traceable. it fdrther

'

//\ Mrv( {64‘57?’ ~’p\'\/ \
transpires that eaelier the Police Deptt. adv1sed that thefsald
. N ;

pass book was in the custody of one D.B.Das, DEO, Barasat‘ who.

has since retired and the Police Deptt. has advised the PPstal

Deptt. to contact Shri D.B.Das in his post-retirement address and

to retrieve the pass book from him, , k
This is rather strange. In the absence of this original

| .
there cannot be any satisfactory conclusi?n of

7.

material document,

the DA proceedings. If the original pass book which only contains

direct documentary evidence, if any, of the delinquent employee s

attempt to defaud the Govt. is missing from the Police Depﬂ;.
custody, it will only frustrate the ends of justice, inclu?ing
proper conclusion in the DA proceeding against the petitioner.z

8. In order, therefore, to prevent the abuse of Ethe

. \'.
judicial process and to secure ends of justice, we direct under

.1
Rule 24 of the CAT (Procedure) Rules, 1987, that Shri K.L.B?se,
i .
, \i
IPS, Superintendent of Police, North 24 Parganas, and Shri

S.K.Saha, Superintendent of Post Offices, Barasat Division, shall

appear in person before this Court on A7 2?’/9?6 at /o 3‘0‘%
a .

LA A LX)

e .

give further evidence in the matter with reference to Annexure-R1

1]:

The Registry is directed to issue appropriate summon%es

to the reply of the respondents.
9.

to these officers u/s 22 of the A.T.Act, 1985 1mmed1ate1yﬂ/@wm
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DEPARTMENT OF POSTS, INDIA

m \)
From AN
Supdt, 9f Post Offices,
Barasat Division,
Barasat ~ 743 201,
wH gEd N, T . , Zoocn =z
No. po-20/79-80/Ch-11. Dated al Barasat the November.07,. 1996, A f\in
- X
N o / 7
N\ Subject 3 Alipére 2Znd Spl. Court Case’
\ NOI 95/910 &
N\ '
L SR .'\'\‘ C 4
S ir, \

__20=T=85. vide SL-Nuo,87/85

¢ )

I would like to ;hibrm yo a fraud was committed
in a 3 year Time Deposit A/c.*bea;ing Ng.3039513 by Shri
Amiya Kumax Baner jeey Tormerly syb-Fosimasier, Devalaya S.0.
(now retdred). The matter was peyistgred at Deganga P.S,
under P,S. case no,i dated 3.,4479 400 IPC,

Mow, The LEg auth x%ﬁy intimated vide memo No,
964/DEB(N) did, 16.5592/235 the C.D. alongwith the C.S,

of the cases was received/by the/P,P, South Gffice on .
-ThéAy. Supdtsdef Porlde (DEBY -~ 7

also has intimated thaf the cdse has been‘allcted to ycu

and the case docket was accoqﬁéngly received Wy you ¢n

6-7-91 from the offige of $helF.F, South, As

from this cffice fie~i2;/case was alloted toMlipore 2nd

Sple Court under Ng.9%/9%.
' \
Now ihg latest positiion of the Court casg
known Lo thig office./ I, therefore, wmild request\yo
kindly to enlighten fhe departiment on the present pogition
of the couritefase. /3mt, Sikha Mukherjew, Complaints
Inspector of this{?ivisien has been directed to contacy

you in the jatter
| ’/4;anking you.

. Youxs f£aithfwllye -

(Y-
Supdt. of Post Offices,
Barasat Division,
e Barasat - 743 201,

1s wmt. S. Mukhorjee, C.l., Barasat Division, - She will

please contact Shri Tapan Baner)ee, AFR, and ascertain

the latest position of Alipore 2nd Spl. Gpurt case No.
S F/MCIP (F.L) Sart-gRe405 SRS AGRA e pepubtotiieteof,
| B

S,POs, Barasat Divey, Barasat=743 201,
' >4

<
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e T I faeE :
- DEPARTMENT OF POSTS. [NDIA 1
| ERED g‘;‘ i qne Public prosecutor .‘
| 0 24 PATEanas, ,
tb su dt . of P. OS| Korth !
| From $ Barasa% pivisions parasat court, !
{ e 996
i ted at gat the Xovember 15, 1 6.
No. F2-20/99-80/CB.I1. Dated a1 Bax8 3 22
e e . .' .
et ‘ i
‘ Subject 1 % ¢ 95/

L .8 4T

b
ould 1ike to infom you that consequent oOn detection ©

mia-appnﬁp:.tation of Govi. money by Sri An}iya fmar Banerdee, farmzrly
gub- Postnaster, pevalaya S.0. (now retired) an ¥.I.R. was lodged 8
paganga P.S. and .registered at Deganga P.S. under case Fo.01 da}gd
3.4,79 U/S 409 I.P.C. Jow, 68 intimated by the DEB authority viae
nano. No.964/DEBzN) 34d.16,5.92 that the C,D. along with the C.S. of
the case was received by tne P.P. South office on 25.7.85 vide Sl.No.

g7/85. The DEB authority also intimated that the case had been alloted
who received the case
From this offly”

to Shri T.Banarjee, APP, Allpore session Court

docket on 5.7.91 froa the oftice of the Ld. P.P.South,

¥o.95/94. , 8hrl Panerjee, APP, OB beime approached jintimated that t °

f£ile it appedrs that the case wasg alloted to Alipore <nd $pi. Court ﬁ’

jpatant ease had beel yraneferred to Beresat Courd (pistrict & Judd

Court) in the year 1995.
Yow, I would reque

ou to kindly intimate the last siti‘

8t
of the case (i.e. case Ro.95/g1). as the Department is sbsolutely 1

dark apout the fate of the case. It may be mentioned here a certi

about the prosent position of the criminal cese from you is requir%
for filing of & Review Petition before the Contral Administrative’
Tribunal in view oi en order passed by the Hon'ble Tribunal on 3.9
in disposing of *the original application N0.1065 of 1995. Amiya
Banerjee Vrs. Ualon of India & Ors. In the sald order the Hon'ble '

Tribunal directed this Department to extend to Sri Amiyas Kr. Bane
a1l benefits which he would get had he not been
in consequence of his misappropriation of Govt,
full pensionary bonefits to Shri Banerjee. Now,

of the Departmental Rules, Such benefits as

rjee
placed under suspeng
money and also to all

as per the provisior

have been ordered dy the

Hon*ble CAT, cannot be sxtended to any Govt. official, if any criming

case is pending against him. —

|
So, & certificate to the effect sthe,criminal cace No.95/91 is

the Review
! 3N

-

j:)t}ion ® < :‘ VR Ve

7o}

N With regardsyt < T ¢) g

%

-0 g
) ) S

8till pendigtwiﬁ%pee% 15 required %o be submitted alongwith
[V

Uy le /-././,_, " oh oL

»jl/j, b_o/.,._: V7 o

Yours faithfully,

\},_ S xeBLx Supdt, of Post Off:
/ JETemes.Division,

Barasaf - 743 201.

eontd.u...ou.P/&
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Copy Torvardeq ¢, . ' /} .
|

Shri budhjr 3 . : B | -

}?9 will me@&;lgoe:éaz‘éné I. ‘P) ’ &mat H,0, Ba - \’x\‘

BsO:th 24e Paroapns - he office of . T382t.743201,

Tasat Divieion,

Breoat - 743 201,

T
gg:‘ 8t 0ffices,
4
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